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ORDER 

I.A. No. 396 of 2013  

 
(Appl. for condonation of delay) 

 
            This is an Application to condone the delay of 19 days in filing the Appeal as 

against the Order dated 26.07.2013. 

           We have heard the learned counsel for the Applicant/Appellant as well as 

the Respondents. 

          We find that there is sufficient cause to condone the delay.  Accordingly, the 

delay is condoned.  The Application is disposed of. 

          The Registry is directed to number the Appeal and post for Admission on  

 

22.01.2014. 

(Rakesh Nath)                                                         (JusticeM. Karpaga Vinayagam) 
Technical Member Chairperson 
ts/kt 


